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Shri Chinubhai H.Patel 

Srj G.R.Ma1hra 	 Advocate for the Petitioner (s) 

Versus 

Uni )n f India and ors. 	 Respondent 

3hri A 	.}othari 	 Advocate for the Respondent(s) 
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The Hon'ble Mr. N.3.Patel 	 : VjCE. C1ajrrnan 

The Hon'ble Mr. K.RarnarnDorthv 	 Member (A) 

JUDGMENT 
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hri Chinubhai Ii.Pcjtel, 
29, Prabhu Park, 
gear 3ethak, Jaroda. 
Ahmedabed - 392 325. 	 ...Aoolicant. 

(Advocate Mr.3.R.Malhotra) 

Versus 

Unjn  of India thrmgh 
Genersal Manager, 
Iestern Rajlwa\r, 
Churchgate, 
3ombar - 20. 

Divisional Railway Manager, 
western Railway, 
Kothi Cmpoind, 
Raj cot. 	 .. .Lespondents. 

(Advocate : Mr.Anil i.Kothari) 

ORAL JUDGMEfl 

0.10. 740 OF 1993. 

Dated:22ndarch,94. 

Per 	: 1-1' ble 	lr.N.9.Patel 	Z Vice Chairman 

e have been taken thru'is the relevant parts 

of the guidelines in the matter of granting the awards 

for accident free service to meritrious railway emuloyees 

at the time f their retirement. 4e find that the 

decision f the railway authorities not to grant any 

award ta the apolicant on the basis of a third spell 

of ten years of accident free service cannot be found 

fault with. In the reolr it is oointed. out that the 

apolicant wa awarded a oenalt7 of withholding of one 

increment holding him resoonsible for an accident and1  

in the appeal the oenalty was reduced to censuting 

of the applicant. This happened in 1904. The fact 
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ilicriat as ardad a minor nenelty does 

ie was in same way resoonsTLble for the 

LEW 

accident arid his record cannot be said to he an 

accident—free record. There is nothing to show that 

the applicant 	ever graded as 'outstancng! so that 

a minor penalty awarded to him coid have been ignored 

to grant him the award. D.A. suinmari1y rejected. 

No order as to corts. 

Ramamo)r thy) 
	

(N. 3.Patel) 
Iem5er ('i) 
	

Vice Chairman 
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